
' 

• .... 

0 

, . 
'/ 

I; t--
1 

CENTRAL ALMlNISTRATlVE TRIBUNAL 
ALLAHABAD BENCll : ALLAHABAD 

ORIGlNAL APPLICATION No.220/2002 

TUESDAY, THis THE l4TH DAY Q: MAY, 2002 

H.)N 'BLE Mi. JUSTICE R.R.K. TRIVEDI 

H)N 'BLE MR. c.s. OiADHA ••• • 

•• VICE CHAlBMAN 

MEM3ER (A) 

lndra Deo Yadav, 
S/o Ram Bahal Yadav, 
R/o Village - Jangal Agani 
ct:mot~ Tola Bharwal, P .o. Peppe ganj, 
District - Gorakhpur. .·~· · Ppplicant 

(By Nivocate Shri B.N. Singh) 

versus 

l •. Bharat Sanchar Nigam Limited (B.S.N.L.) 
• 

tbrough its Chairman cum Managing Director, 
~ad Q.larter ' r-ew oe lhi. 

2 .• General Manager Telephone, 
Bharat Sanchar Nigam Ltd., 
Ghaziabad. 

3. Di vision al Engineer Te lephone1 
Bharat San char Nigam Ltd., Noida. 

4. Sub-DiviSion Of f ice Telephone, 
Tilpatta, Surajpur, Dist. Ghaziabad. 

~. l.fr)ion of India, throucj\ 
1 ts se ere tary , 
Ministry of O:>mmunication 
t-ew ~lhi. 

(Telecom), 
••• 

(By Aivocate Shri R.C. Joshi) 

0 R D E R - (ORAL) 

Respondents 

Hon 1ble l~. Justice R.R.K. Trivedi, Vice Chairman ; 
I 

' 

By this O.A. under section 19 of the A.T. ~. 

1985, the applicant has challenged the order dated 30.9.1997 

by which ~ has been terminated from service on the conclus i on 

of disciplinary proceedings, This O.A. has been filed on 
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18 .2.200 2 , i.e., after more than 4 years. kl application 

has been f iled seeking condonation of delay wherein it 

bas been stated that too applicant had f allen ill and was 

mentally disturbed. In support of this avernant, a me4ical 

certificate has ~en filed issued by a private Nursing Home 

which states that the applU; ant was 

about three months from 25.12.1997. 

under treatimnt for 

~4-< '( 
Even if the p~ -y-1' is 

~~~~~~&t'\~ 
taken tAa be ~ORaide~ id, the explanation i s only for a 

period of 3 month'lwhich expired in ~ch, 1998; Thus, v.e 

do not find any explanation for this long and inordinate 

delay in filing this 0.A. 

2. It may also be noted here that the applicant had 

a right of appeal under th~ st~tutory rules. But, oo has 

not availed. of ~hat renedy. In the circumstances, this 

o. A. is dismissed as time barred. 

3. Ho.vever, this Qrder shall not con:e in the way of 

the applicant if he is advised to file the appeal before 

the competent authoritY.• ~ order as to costs. 

psp._. 

. . 

• 

.. 


